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QIESi Ram Dwiwdi gtn d4evavsessseens t’wpliaaw
Versus F‘”:."" | ---.a-ﬁl;'i

& Other's Feveseccsssas .r.-:..........ﬁ:mwpmmntsﬂ |
Hon'ble m;ﬁJustico U‘.%*ﬁnivastav#ﬂ;ct. o ﬁ

(By Hon'ble MriJustice U.G.;rj.vistava”é’\fic“‘-j%

The applicant, who was alr;aéy é~teach&r 'é
in the Primary Pathshala, Baswari,District Hamirpur,
was also appnintod as Extra Departmantal Branch N
Post Haster,ﬂaswari Disttsmmnpur in addition i’_
to his duties.Ealier the applicant was posttl.-cr"':i.g,,}Wt 3

a
k.

that village itself but later on he was posted

to another village. According to the applicant

it was at a distance of 3kms from the village where
he was posted, While according to the requndentﬁf
the distance was 13 kms, It appears thafsfﬁeréxwere
certain complaints against the gpplicant for mot
attending his duties and according to the

raspundents, regarding embezzelment ‘also :pd ‘l:hat e

o ! _‘

‘is why he was put off dutias vide order dated

25,].1.33._;& charge-sheet was served on t‘ne applicant
but no enquiry took p.].ace. According to: thef,applican
this was done to accommodate the brother-in—law of
another officer of Post offices and that is v.hy >
the charge was taken away fronﬁim and he was ‘not
allowed to perform the dutiess The applicant filed
a writ petition before the i-ii:f:,h Court which,by
operation 6f law, has been 'tr.aHSfGrregigthis g _
tribunal, and in writ petition, an intirini" order
was grante-rd.and status quo was ordered .'l:.o Be it T
maintained, The applicant contended that notwith-
standing tﬂe said interim order, the charge was |

. not given to the applicant with the result that he -
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the applicant, is st 4?f”.
the year 1990,the order of pu‘b'bing off du'biu was el
; 'Hrecalled by the superintandant,of ﬂbst.offices and '
 the applicant had been given duty and now he is

working as Extra Departmental Branch Post Masters
Shri R,R.Srivastaves learned counsel for the applicar
straneously contended that the departmental Circular
in this behalf, which provides that the suspension

period should not be unnecessarily prolonged and

the enquiry should be concluded as early as possible
and the matter should be brought to the notice of

the Post Master General and action should be taken,
has not been faithfully followed and in ca,sa the
aforesaid instructions could have been follmd‘
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| : either the enquiry would have been concluded earlier
* "~ or the applicant would have been reinstated in _1_%!__{‘ I.
service but the same was nbt done’sd In reply, the 53
respondents have stated that the enquiry against
the applicant could not proceed because th? applicantf

himself proceedad on long leave with the resul'l: that—*™
/‘

———
Py

the matter had to be deferreds Whatever may th
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position but it appears that ultimately it was

decided not to hold any enquiry and to give charge
to the applicant by giving one more opportunity to

- e
o b

=

e T o

L e

e

£ind out as to whether the applicant holds both
the charges or notgAlthough the applicant was a
teacher but by holding charge of Extra Departmental

R s i e

Post Master he was yet earning additional incomey!
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But so far as the period during which the applicant

—

was pu‘h off duties, is concerned, it was unnecessari
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ly prolonged but the Extra Departmental Branch

Post Master= applicant is not entitled to get
also not

W the salary and is /entitled to get the amount wh:.chh%

was getting every month as allowances., The rule, ]
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on duties, he wcouJ. :{m\ e‘b een rein 28
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earlier but the same wasrﬁ&t done and in our ogini ” #

pay six months® salary to the applicants Thu: %
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giva direction that bec ausa "ﬁlﬂ ﬁ'r ""”ii’d&ntsa -ha ve

three months from ’ﬂu date qf cawnica'_‘-inn o
orders! With these observations, the application s'['.and "

disp sed of. No «andor as to cost,ﬂ R -




